[16 December, 2003] RAJYA SABHA

STATUTORY RESOLUTION
Seeking disapproval of the Delimitation (Amendment) Ordinance, 2003
(NO.6 of 2003)
And
The Delimitation (Amendment) Bill, 2003

THE DEPUTY CHAIRMAN : Now, we have the Statutory Resolution
seeking to disapprove the Delimitation (Amendment) Ordinance, 2003 (No. 6
of 2003) promulgated by the President on the 31%' October, 2003 and the
Delimitation (Amendment) Bill, 2003. Dr. T. Subbarami Reddy.

DR. T. SUBBARAMI REDDY (Andhra Pradesh):Madam, | move :-

"That this House disapproves the Delimitation (Amendment)
Ordinance, 2003 (No. 6 of 2003) promulgated by the President on
the 31* October, 2003."

Madam, pursuant to the enactment of an Act by the Constitution
Amendment in 2001, the Delimitation Act, 2002 was enacted, to constitute the
Delimitation Commission for giving affect to the aforesaid Constitutional
Amendment. Accordingly, Justice Kuldip Singh was appointed and a lot of
exercises were undertaken. And it was aimost decided that in the coming
General Elections, we are going to have this demarcation and delimitation on
the latest data. But surprisingly, afterwards, we have had the 2001 Census.
Since the Delimitation Act, 2002, as originally enacted has to provide for
delimitation of electoral constituencies on the basis of the 1991 Census, to
give effect to that, in the year 2003, amendments to the Delimitation Act, 2002
are required to be made.

In this connection, it may also be stated that the Members of
Parliament, during the consideration of the aforesaid Constitution Amendment,
had expressed the view that the delimitation of Assembly and parliamentary
constituencies should be made as far as possible on the basis of the 2001
Census. The Delimitation Commission has also pointed out that the
Constitution does not envisage the office of the State Election Commissioner
in the States of Meghalaya, Mizoram and Nagaland. What | suggest is that in
the case of the three States, provision for appointment of nominees of
Governors instead of State Election Commissioner, may also be provided. But
in view of the fact that final figures of 2001 Census were to be
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published by 31-10-2003, the said Ordinance amends delimitation of
Assembly and parliamentary constituencies on the basis of the 2001 Census.

As regards the inclusion of nominees of Governors of States of
Meghalaya and Mizoram to the Delimitation Commission, the Bill seeks to
replace the above Ordinance. | would like to know very clearly as to where
exactly we stand now. When are we going to complete the Census of 2001 ?
Suppose you are going to have elections in 2004, as per the original schedule,
are there any possibilities to introduce the total demarcation, delimitation and
modification of the constituencies? Are these changes possible or not? In fact,
a few months back, it was announced by the Election Commissioners of the
respective States, that the constituencies have been changed, and also, the
Scheduled Castes and tribals have been given much more opportunities. They
were all very happy about it. For example, in Andhra Pradesh, out of 42
constituencies, they were getting more reserved seats on the basis of their
population. Subsequently, it was stated that the figures of the 2001 Census
should be ready; it is not possible to hold elections on the basis of that
Census. It was said by the Government that we may have to go back to the
1991 Census. Now, that is very unfair. Why is it not possible?

THE DEPUTY CHAIRMAN : Does this Bill cover what you are
saying? The scope of this Delimitation Bill is very limited.

DR. T. SUBBARAMI REDDY : Yes, Madam. | wish to draw the
attention of the ...

THE DEPUTY CHAIRMAN : Just look at the Bill; it is only a one page
Bill. It only talks about the appointment by the Governors of the Election
officers.

DR. T. SUBBARAMI REDDY : Madam, because | got the opportunity,
| wanted to ask the hon. Minister...

THE DEPUTY CHAIRMAN : So, you are taking the opportunity as a
scapegoat. But this is the purpose of this Bill as far as | understand.

DR. T. SUBBARAMI REDDY : Madam, | agree that this is a very
simple Bill about the appointment of election officers. At the same time, |
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would like to say that this is a very important issue and a burning issue of the
nation.

If the Government feels that 2001 Census should be completed, if
you really want it, and it is possible, then in the coming General Elections, you
must have the total demarcation on that basis. So, | want to highlight this point
also. | want the hon. Minister to reply to this, if possible. Otherwise, | am
supporting the Bill.

THE DEPUTY CHAIRMAN: This is not within the purview of this Bill.
That is entirely a different issue.

DR. T. SUBBARAMI REDDY: | welcome his reply, if it is Dossible.

THE DEPUTY CHAIRMAN: Yes. possibilities are there and
impossibilities are much more because, | feel, there is nothing much in it.

M0 W 3T SR (AER) : HeH, SR YA N FB A1 2 |

ITFUTIR : 3T 19 W) & 2 MURT A1 gl dTel el IR 211, 98 WA 8
AT 1 31T & TS 9 I9 | Now we are delimited.

M0 I <G WS : FsH, H afgx M # a1 gar o1 | Ryt J21 U wardt

SIS |
STHURT : 21, a8 e A1 fSTH< BTHx U 81 TRT | MIBT SAeoTarT=
AImel &1 T |

o0 I 29 Wer : A<, IvT M 99 Rl fiad e |

SRR : T 7 I T2 2 36 | 39 A1 10 Y, YERFI VS F 8,
10 SART ARTIVT T4 BT &, JRTS FeST0T BT 2 |

M0 I 3T WS : Rt U Harer g1 g o1, HeH |

SUHTIRY : 3T ATl ST6” BRI | H ST A JeATH 1, 39 G0
39 B AT | 3741 ST I8 qd &1 1 gAl & | STd 7g 81 S, Gl § SA19H1 T4
g M 3fR 98 PHNae S8 8RN MU dict @l | 3791 BNae S8 el § | aifely
HAT S |
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SHRI P.C. THOMAS: Madam, in consequence of the Eighty-Seventh
Constitution Amendment, which was passed during the Budget Session, the
new Bill has to be introduced. The fact is that it was 1991 Census which was
the basis as per the earlier Constitution Amendment and the Delimitation Act.
It was enacted on the basis of an earlier Eighty-Fourth Constitution
Amendment. In the debate, as well as, in the general opinion, which has come,
the new Census, which is already getting ready, could be the basis. It was the
reason why the Amendment was necessitated. My friend's Resolution with
regard to the Ordinance is: Why has this Ordinance been promulgated? | may
submit that the Ordinance was necessitated in view of the Members who
expressed their views in the discussion that ensued Eighty-Seventh
Constitution Amendment Act where everybody was of the opinion that this
should be brought into effect immediately. This is one reason. The new
Census will also give more seats to the Scheduled Castes and the Scheduled
Tribes. This is also another reason. Therefore, the Ordinance was
necessitated. Though the steps were taken by the Delimitation Commission
and were invoked that the new Census, which is, of course, under preparation
and is supposed to be published by 31% December, 2003, is to be the basis.
Therefore, there was an urgency and the Ordinance was promulgated.

The questions were proposed.

THE DEPUTY CHAIRMAN: Your answer has come now and 31
December, 2003 is the date envisaged for it. Shri Ranganath Misra is not
present.

SHRI VAYALAR RAVI (Kerala): Madam Deputy Chairperson, this Bill
looks simple, but it is not that simple. It involves different issues. Everybody
agrees that there can be delimitation. For delimitation, some basis has also
been prescribed. But the basic question now comes of population. The total
number of Members of Parliament was fixed soon after the Independence. If
you look at the population figure, it may be 340 million or 360 million.

Now, it has crossed one billion. But, we still remain at the same static
position of not increasing the number of seats. But, here in this delimitation, as
you come from Kerala and the Southern part of this country, some of the few
States like Tamil Nadu, Kerala and Andhra are paying
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heavy price of reducing the number of M.P.s. This is a very serious thing. If you
agree that Legislatures, you say the total number remains, there also the
problem comes. You are not taking the district, Madam, it is going to be a big
tension in different States. Now, the first question is whether you have any
policy to link it with Population Policy. How are you going to combat that issue
of population of one billion? That is one thing. And, now, the Commission has
taken a position when they visited the States that we are not concerned about
anything, we are concerned about the total number of seats of your States and
it will be divided on the basis of a prescribed norm with a fixed number, two lakh
or something, they do not want much of variation. They say that two lakh,
assembly segment, and then, they are going to divide. Madam, it is not a
correct approach of the Commission. The Commission think that they are
supreme. They think that they can do whatever they want. Their approach is
that these are the guidelines and they don't want to move out of these
guidelines. Madam, this is going to be a problem in many States. And, in
Kerala, the total number of seats is 140. But, what is the basis? The basis can
be the district. In our State, we do not have many districts. So, | suggest to the
Government should discuss with the Commission as to what should be the
basis. They have been appointed on the basis of certain bye-law, of course.
Certain powers have been given to the Commission. But, at the same time, the
Government must take into account the problem of population increase and
population of different States. It is necessary to think that the number of Lok
Sabha seats shall not be reduced in any of the States where the population has
gone down. You should give incentive to the States for population control,
rather you are punishing the States which have enforced population control.
You want us to make a commitment for protection of the children to get more
seats in the Parliament. | do not know what kind of policy you are going to
adopt. So, | suggest, number one, that the Government must discuss this issue
and link it with the Population Policy and see that the total number of seats of
different States in the Parliament shall not be reduced. Number two, as far as
States are concerned, the districts should be taken as a unit, not the State, as a
whole, as a unit. | know, Madam, what happens the discussion in Kerala, the
arrogance -- unfortunately, Madam, | use the word 'arrogance' --* expressed by
the Chairman of the Commission; they think they are under the God, nobody
can talk to them. Nobody can give suggestions. They say, "this is our policy and
we will go with a steamroller.” India is a democratic country and the Chairman
of the Commission is not the sole
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authority. He must understand the needs and issues of the States and make
every district as a unit, and not the whole State as a unit. If we take the State
as a unit, definitely, the problem -- | know, your own District, Mr. Minister. One
seat is going to be reduced. | know your own district. Your seat is going to be
reduced. So, this is the problem and in Legislature also, many seats are going
to be reduced. So, | suggest, | repeat, please note this and this will be taken as
a guideline of the policy. Don't stick to the argument of having only two lakhs
people in one constituency. This is an absurd argument made by the
Commission. And, | want the interference of the Government.

Then, | come to your pet subject, and, in fact, that is now also our pet
subject, the women's representation in the Parliament and Legislatures. There
are many proposals. One of the proposals is a double-member constituency. In
this way, men population or men's interests will not be disturbed. The men or
the Members of Parliament who represent huge majority to...

THE DEPUTY CHAIRMAN: Opposing it.

SHRI VAYALAR RAVI: Not opposing it, but you could not find the
way.

THE DEPUTY CHAIRMAN: Don't worry; we will find the way.

SHRI VAYALAR RAVI: We have to find the way which satisfies both
the sides. That cannot be done by reducing the number of one section. So, a
suggestion had been made that, as in the past, in 1952, double-Member
constituency, Scheduled Castes, Scheduled Tribes reservation along with the
same constituency.

So, there is one proposal. It needs to increase the total number of
Members of Parliament. This can be one of the major solutions, which does not
frighten others. So, the Government has to look into it that when you are giving
the directions, the deadline; you ought to have a policy on the Women's
reservation in the Parliament as well as in the Legislatures. Whether you can
adopt a policy -- alongwith this, the delimitation comes -whether you can
introduce a system, it has to be decided by all the political parties together, it
needs further discussion and consultation, but, if he can
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agree to that point, definitely, it comes here, it comes, here also. Of course,
from 1991 you come to 2001. For 1991 also, | do not want to argue, as my
Party agreed, and, 21 is okay. | do not want to take much time of the House.

These are only 2-3 major issues. Again, | repeat them. First is that
the population policy has to be linked. Secondly, in every State, the District
should be the unit for the total number of constituencies. Thirdly, the
population has been controlled. It has been applauded all over the world that
certain States have done a wonderful job, and, | claim that Kerala has done a
wonderful job, and, we shall not be punished for that. Other Southern States,
like Tamil Nadu, shall not be punished for that. And, | would say, do not
encourage people to have competitive production of children, and, by this way
of reducing the seats, | hope the Government will be very serious on this
matter. Thank you.

DR. T. SUBBARAMI REDDY: Madam, | need ...(Interruptions)...

THE DEPUTY CHAIRMAN: Now, your time is over. | have other
Members. No, please. You can speak when...(Interruptions)...

DR. T. SUBBARAMI REDDY: Madam, | do not want to speak. / want
to clarify. You told, when | was mentioning about 2001 Census, that the
delimitation of assembly and parliamentary constituencies is based on 2001
Census. It is part of the Bill. What | would like to highlight is that he is
committing that the 2001 Census will be completed by December, 2003, it is a
very welcome measure, and, he must also assure that because it is a part of
the Bill. Firstly, when he told me, | also did not expect, but after | have gone
through, | found it right. Therefore..(Interruptions)...

SHRI S.S. AHLUWALIA (Jharkhand) : Are you opposing it?
$10 V0 FERTI VS 2 3779 ST 1, 3719 IR-TR R TS 81 AR & ?

IUHTafy : 98 9 & € 198 WS H'l 8 ? He is sitting.

DR. T. SUBBARAMI REDDY: Therefore, what | want to request is
that the Minister must commit that the 2001 Census will be completed, and,
the elections will be held on the basis of that. Thank you.
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2} I T8 AU (TSR : FEISAT, H U Farel o1 area g |

SYHTIRY : 319 IS FdTel T8l | Your name is not there. | have to go

accordingly. No question. This way, | will never be able to finish my
business. | have 40 call Shri Kripal Parmar.

N [ =< Aion : ¥4, IRIT I P7 I3 € fF 2001 BT SRR B AN
MBS 31 fadaR T 31 A | T S AGEHT FT WA AT BIT 2, I8 39
R™E P q1e BN ?

#t Ut AR (ferae uawr) : SuQHft Jeied, aR¥EwE s,
2002 BT 3R FET B & (Y I8 Q8IS Tei -1 11 2 | 394 o A= Bl
1RT 4 BT ITYRT (2) B 1991 & Tl 2001 B AR Fof ATAFIH B &1_7 4, 8 3R 9
H 9 U e A D AR R |

HEIGT, IR AN [I89% 2003 F ©S AT Bl [Igd B 3R
AT ST B 3R I T B 5 [BAT 1 HRIATET BT JATAMIAT He
AT & ST ATY ST 1 a1 & | 519 399 fdel &l el |1e ot foam T o
A S99 o faduicdl <8 s off Hifh dfagm d Jg gaven off 6 S@
feforfce™ e 93, a8 s S published census BT, SH®T MR
AR | 39 It 1991 &7 published census 21T 3R I YR W I8 HIIAR! TH
BT S | $B ARN DI T &M % 2001 BT cencus 8 FHT 8, IR ISP ATER TR
fSFARC T HHIR B B A S $B A4 81 |

HEISAT, 3ATID! A& BT b RSFARCI HHIH 7 Fa™t usel fedrad o
H BT PRAT Y (BT AT | 81 IR 5 IR H g 3 (a1 Fhe B T 3R 9ga 4
representations 3¢ 3 afE a9 2001 BT ANYR HHHR STAMCI HHILH B9 B
1 ISP Sieb YRUMH AT | a7e H HHIRA b srezel 5 Al I8 Hegd b & gaer
YR aY 2001 BFT MY | ST ARPR Bl A WIS G AT, IS AMER TR
B T AR IAT & | AR, SR AT s I ot fob Afdem & qanfas vaq
JMBRRIS HaR I &H SAaRT HHIT 3R Y & golde HHIRM 9 | lfdh o
IR — RS, HeTerd AR AT H SolaR™ HHITH T8l & | 39 SR a8 W
gfen @Sl &1 1% 1% 981 gadd SNibREre Hak $I9 8N | SHSHT e 1 §9
HET § 8 | AIAR, $1 &1 Al Bl X B P [oIQ I8 |e ol T E | H
S TeR] P A1 5 HNET BT TR AT g 3R IHIG ST § b 2001 F F6
q fS-fofircer e e F o S 919 | g=7dTs |

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh):
Madam, | rise to support this Bill number 78 of 2003. The Census of 2001
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is available with the Government and the Election Commission. This can be
taken as a basis instead of 1991 Census. Without affecting the number of
seats in each and every State, was the assurance given by the Government
and the Election Commission while passing the Bill in the Lok Sabho. That is
what | am told by my friends. The role of ex-officio Members has to be clarified
and there wish should be taken into consideration. There wish should be given
due importance while coming to the conclusion, as far as the delimitation of
constituencies is concerned.

[The Vice-Chairman (Shri Suresh Pachouri) in the Chair]

There is an apprehension among the people in the Scheduled Caste
and the Scheduled Tribe category that they are deprived of their legitimate
right of getting more number of seats, both in the Lok Sabha and the
Assembly. That should be clarified and their right should be protected. |
request you to see that, as early as possible, this whole process is completed
and the confusion, which is right now prevailing among the people and the
political parties about the delimitation process, should be clarified by the hon.
Minister. With these words, | support the Bill.

SHRI A. VIJAYARAGHAVAN (Kerala): Thank you, Mr. Vice-
Chairman, Sir. Today, before this Bill, we have discussed one Bill also related
to the election and functioning of the Election Commission. So here, also, with
regard to delimitation and also with regard to the functioning of the Election
Commission, today, we read in the newspaper a news item, a statement by the
Election Commissioner himself. He was telling that inside our country, free and
fair voting system is in very difficulty in some places. It was mentioned that it
can be done in Kashmir, but it is not able to do it in some other parts of this
country. It is a very serious issue which we have to think about. Free and fair
elections, the rule of law and the involvement of criminals, the money power
and the muscle power, these are all there very much in the election process.
Something should be done properly, because the highest authority which is
supposed to look over all these issues is complaining. So, | would like to know
from the Government, while we are discussing about the two important Bills,
what is the approach of the Government on the comments made by the
Election Commission today. It is a very serious issue. Otherwise, we would not
prefer that part today when we are discussing these two important Bills. That
may not be good. So, my first query to the Minister is: "What is the opinion of
the Government
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with regard to the comments made by the Election Commission"? Secondly,
regarding this process of enrolment of voters, etc., what is happening is,
during the time of elections, some complaint is coming. Some people are
depriving the right of voting. So, we are just appointing some officers. We have
passed a Bill regarding an election officer in every district. The process is' like
that. Whenever we are including the names, there is no problem. During the
time of the elections, you just include the name, and there will be no problem.
But, if you are deleting a name, it should be done well in advance, because
one person should not miss his chance. None of them should be deprived of
voting process.

That is what happened in the last Assembly elections and some
recent by-elections held in Kerala. With regard to enrolment of new names,
there is no problem. We can do it till the end. But depriving a chance or even
deleting a name, there should be a time-limit for it. Beyond that time limit, you
should not delete a name from the electoral roll. This is an important issue.
Last time it was reported by one hon. Member of this House, when he was
denied voting. Shri S. Ramachandran Pillai was a Member of this House at
that time. His name was deleted, so he could not cast his vote. It happened to
an M.P. It is an important issue, which we have to think about. For deleting a
name, some proper time-limit should be there. There is no problem in the case
of inclusion of a name; we can do it till the end. But for depriving a person a
chance of voting, there should be a time-limit and it should not be done at the
fag end of the election or when the voter approaches the polling booth, he
should not be faced with a situation that his name is not there. It should not be
repeated. Some rules should be framed accordingly, while we are discussing
this election process here. Thirdly, now we have decided to further extend this
process of delimitation. For a long time, there was no delimitation. What is the
reason behind this Bill? We are talking about the Census of 2001. Actually
something is being concealed here. The thing is like that a process is there,
that is nursing of constituencies. Nursing of constituencies is there. We have
started it in a democratic way. Now, we do not want to touch it. If we do it
according to 1991 Census, then there is no problem. Actually, in the name of
2001 Census, it is a white washing process. The real fact is that there is need
for delimitation. We started the process, and in the mid way, we decided to
change it. The real motive behind this is that those who are nursing their
constituencies want to save their constituencies. Politically, we are all
arranging for that.
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5.00 p.m.

Sir, I would like to say one more thing. People are very much anxious
about this process. As Mr. Vayalar Ravi has also mentioned, those States
which are taking population control measures are at the receiving end in a
democracy. Now, the State which | represent is at the receiving end. In the
case of allocation for education --we have hundred per cent literacy-- we are at
the receiving end. When you are providing for land -94 per cent of our people
have land--we are at the receiving end. When we discuss about health
facilities, the same thing is happening to us. The same thing is happening with
regard to connecting the villages by roads in respect of my State, Kerala. So
we are at the receiving end, not because of the financial help from the Centre,
but because of the social achievements of the State. We are at the receiving
end and the Central Government is punishing us. Because of this policy, this
representation is being introduced. That should not have happened. So some
assurance should also be given in this regard. With these words, | conclude.
Thank you, Sir.

M0 IM T WERY : FIAIe Iu\HTEdE Sft | faAi® 12.07.2002 B gREHT
QIR T TS FaTT | SHST T BT 1991 BT STREIT & YR W dlds T H AR faegm
[l 7 <1t frafae &= 8 S9! 47 SRR S iR Srfd Shfal den srggfd
S-SR &1 R wRedm 1 Y[R A1 o | 39 a8 & A9 4 2001 BI
STV & SR W e |91 &R waaia fafeq &3 &1 aRiw &1 5 |3 amas
AT | U Fared 71 S F ST A8 § 5 STl Wi AN [T BT AT B aTell §
3R % faem |awelt &1 0 ga e aren € |

T T8 AN YRAHT BB @y AHT BT TG BT ThT, Ig § WHR A
ST ATEAT § 2 3Tl AT i Al G BT AT 811 3R ST [IeT G917 & A1d B aTed
g, T WRGR 98 FA1a H B1 FHM 2 59 IR &d T 89 9=ig o {5 gRf
BT ART B GRT &I ST, HUAT 59 A H ] ARPR W N | 4TS |

IgqTege (St R TR © 3 Use {6 H STl axhl Pl geltd,H e bl
RTY ST T8 § aifeh B4 I8 ST 3111 81 HHeiic HRA1 8 SAlTY T 89 I8 e
SIS IN RS

SHRI PRANAB MUKHERJEE: Sir, so far as this piece of legislation is
concerned, we are committed to complete all the legislative business today.
So, this legislation could be completed.
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THE VICE-CHAIRMAN: Okay. We will continue our sitting. Prof. M.
Sankaralingam.

PROF. M. SANKARALIKNGAM (Tamil Nadu): Mr. Vice-Chairman,
Sir, while welcoming this Bill, | have to say something which is there in my
mind about the implementation of this Act. The delimitation of constituency for
the State Assemblies and the Parliament is a vital factor in the successful
functioning of a democracy, especially, in a country like India, where multi-
lingual, multi-religious people are living, preserving the unity of our country,
while practicing their faith and preserving the customary and traditional
methods of living and worship. So, these different groups of people live
together in a particular area. They live with unity, and unity used to be exhibited
by casting their vote in the election. That is why all the different political parties,
contesting in a particular Assembly or a Parliamentary constituency, used to
announce the candidate from the same group, whoever be their different
candidates. Sometimes, the party in power wants to disturb this unity. By doing
so, they can play some havoc in the delimitation process with the connivance
of bureaucrats. This has to be safeguarded sufficiently. We have to think over
the matter, and sufficient precautions should be taken to preserve the unity of
our area and group of people who are living in a particular area. So, the
process of delimitation should be done only after getting the consensus of
voters fully, and sufficient time has to be allotted to suggest or oppose the
changes in the process. No influence of the private party or political parties,
whoever be in power, should be there. The delimitation should be done by the
Census of 2001. But it should not be done in haste. You need not consider the
present election. You consider the future of our country and our country's unity
in mind, because last time, the Speaker of the Lok Sabha had appointed some
Members, the Rajya Sabha had appointed some Members, the Assembly
Speaker had appointed some Members. We all sat together and had a
discussion among the officers in the Collectorate. The delimitation officers
came over there. They were not able to give us any line of their thinking. They
were totally blinking what they have to do. So, sufficient time has to be given.
Moreover, | come from Tamil Nadu where the number of our Parliamentary
constituencies has been reduced from 40 to 39. Previously, some 15 years
ago, the number of our Parliamentary constituencies was 40. Now, it has been
reduced to 39 due to the population policy, and we very strictly and sincerely
implemented the birth control policy of Government.
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What we say is, whichever Government is in Tamil Nadu takes a very
keen interest to control the population. We used to say, in every house, in
every area, in every village, it has been clearly exhibited: "We two, we must
have two." That is the old proverb, or the caption they have 10 years back.
Now, we say: "Why have two? We can have one!" That much we are reducing,
and controlling the population. The population goes down; the seats are going
down. But an assurance has been given in the House that no reduction should
be done up to 2026. So, that is a welcome feature. .

| want to mention another thing. Taking my State, the southernmost
Parliamentary constituency is the Kanyakumari district is Nagercoil
constituency, and the next constituency is Tiruchendur Parliamentary
constituency. Tiruchendur Parliamentary constituency has one Assembly
constituency to Tiruchendur constituency. The difference is very much felt by
us because the Member who is coming from Tiruchendur cannot come to the
help of the people living in the Kanyakumari area. This is to be considered
very seriously. At the same time, we must have some clauses and measures
to control all these evils, which could be curbed, at any time, by anybody. So, |
caution the Delimitation Commission. There also. | think, since the total
number of seats as allocated to various States in Lok Sabha and the State
Assemblies remain frozen till the first Census, after 2026, the Commission will
redefine new territorial jurisdiction of all the 543 Lok Sabha and 4,500
Assembly seats in the country. Before delimitation, changing of the area and
changing of the territory, sufficient time has to be given to the people's
representatives in both the Assemblies and the local bodies.

Another thing that has to be done is to provide 33 per cent
reservation to women in State Assemblies. In Tamil Nadu, we have given 33
per cent reservation to women in the local bodies. And they are functioning
well. They are associated, and they do their work very well. Why can't we also
allocate 33 per cent seats to them? The Delimitation Commission can also
look into the matter, and this reference should be there. With these
observations, Sir, | support the Bill.

it A HH (FERTYY) : SUHHTEIE FEIed, AU g3 $9 AW uR 3
AR @ &1 HieT &1, 39 o # SueT MR § | § SI1eT 99y 81 o, 984
RIS FHY o1 AT § | H AT b AT 3R HAT il b A R4 g a1l 1
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=rEdl § | § iR § 1 o Si-ferfice &1 udia @ & | 596! 954 srawaddn of |
AR AT A TSl BT g7 g YR AT 2 Fifeh 1 T T1 yHIr o 1 o e A A
AT § S WER DI Al FHT HIRE ST 3R 3MMHex faeet B Hicegudl, I SHI I¥
<3 #H a1 931 BIRTSHUH AT SR & | 379 3MMShe faeell TR Th W 8 3R A B
URT TR 2 | G BT SIS Tl I8 & | BT 89 M 81 S &, BT 3717 81
SR8 I SFT H 1 IR BIUCIRA &, S 981 AI18 & [ 32 ARI I HUR A &
2, S & aga g1 8 | H 307 R | 3701 § 3R 3 AR &b I H AR T8I B
eI &1 2, i1 SR g1 Hae &5 S8l ST & | 96! Al 6] k8
ARG A HWR € | 1] A STIE UR AN A & & [ gTs g, A g, e g — Ui
TG B TG AT AIGaHT AT & 98 a1 81 7T, TA1 YR <% H /M Sl § | I8
TRE ARG Y HUR &1 AT & A1 A1 I8 T8 © | 3791 I8 BI b 1S, AT Bl ARG 3 3R e
H Pl TR <IRE fAETTa9T &3 € | &1 Al & 3iR &l b dHT &3 91! a9 ST
g, YW 1S off 1 &3 9 S ¥ 1 A aRIRARY 8 1 319 g Sl &1 o 8 &
IS AR T&1 ATHAHT BT &3 1 | I8 < | HUR 81 ST, PG IR 81 S | 3
AT &3 g dTel 8 | 981 IR g1 7T 2 f |a S8 A SN 371 wehl & Sferg
fIeT==IwT 1 &3 ST ST 96 ST | ORE & 9 9P| AT Belad U=, B
TH ST dTell & | T8 SIATILIS T, T SR JHI07 o7 | &H .G | 9 ) $8 B
HRAT AR B | 11 e 5718 TR R IRE A S 81 & I a7E | I&i B el 81 UK |
Tt aRRRITY 2001 % AW P SITIR 3BT AR o | 39 I8 Fofg v &, 39
forg & TR iR H3 ff I g=rdTe <7 AT § 3R 39 fAee &1 A= SR g |

it o1 IR (RAmd wew) : g=yaTe Su9read off, aRAM fagas,
2003 WS ¥ T T & | 98 &1 BICT-A1 W 2 | 339 W99 fhR 1991 61 IR 2001
B BT YL 6T 1 & | GERT Y198, R 98 9 uewil d seiaer HHIe T8 8,
IT1 AR — i ge gaven § f6 s & IR gelar HHIRM &1 Uh
fcrffer, acar o 2 d1L.ad).EeT 8, U T golde BiAgR g9H Fawd 8 | 3 <1
TR H SOl I 1 8 & HRUI AT $ U ®1 99 s & g1 Aifie
B B AIRAT DI TS & | 3 €t § § w31 § 6 s fa8ae uop @ 4 faegs &
R 84 T BRI JHSHE & dTa TRUTHT AT BT T3 6T AT | 89+ 98 BT
URT fHT 3R §9 UR ABT BIB! oidl 989 W1 BI | b 59 59 URATAT STTANT 7 aR<id H
BT BRAT IR (5T A1 I GHY Afacdhell I8 HISTs Heq™ Bl Ts b TRATHT AT
BT RUIE 2004 AT 2005 | UE &1 MY | AT TP S GART XSRS a1 &, Sl 8ARI
UTITATHE MR SRR BT BIRCICUIS T 5, d 1991 DT HAF P MR TR d+1 8 3R 379
Y T3 BRI a0 AT T 1991 B AT & MR TR G401, S % qof =181 gniy |
STy 4T TSI Sl 1 I8 Feed fha 1§ S 4 ArsT uRae a1 91y 3R
HE IR 1991 BT IS 2001 1 9 AL H AR fha1 SITQ A1l 54
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oo

T P S RIS 2, JUSOIRTHE 31T CRISIIS YUS HIREICUATS YUs [SdIoT 31 <
CRINTS RIS, 98 30D HRY S1d 81 9V | 39 €S | GRAHT AT 399
qd Sl BRI PR IET &, IS4 980 ARI HISATSIT < Bl 315, Flb [ZArae g H
S99 JATANT 7 [ Yol Y1 B TRH {51 o7 | T8 TR A1 & 7 H Yaavs
fpy 2 f5 STet W uTgerer uiferil Tl & o1 ¥&l &, Stat &7 Hiret wif= a1 Hiireh
JAHIR Pl €S I HH IR & & | I U< Bl 39U Pl HIoATs Scd~ 7 &8l AT ITD!
9P BRI G 7 17l WY MR I7h! AIeH HH 7 81 94, 39 €t I § F9swar g fo 5l
BT 9 Td T 151 71 2, 39 URAHT f4ee 3 €1 I8 =yaven 8 o i) off yewr
H BRI TS DI Sl HITH & 1R ST 3RAdell @l WIeH &, STH dIs STel HHI Tal 811 |
AP 59 e F U9l H SHH FAT 9 BN, 59 R URAHAT AN Bl AR =1
T1fey, Fifes STa TREAFT BN A1 380 A8 B Biodrs el § Wt 371 P FH1a 2 |
Iga AN R7ell § RAR BT & HT MR IRAR MRS & $1 984 3720 TSR 4 8ld
2 3R g=T U= urgerer o fFRifya fRuf & 2 | 9gd 9R 39 Rrer € Stet w s Hfdreh
AT & ATRT qR1 %8 W 3f1estd T2l fbg SITl, frh PIRoT g8f W A e 96 e
2 | ifd 39 aReH o W aft e yR A w7 99 uig @1 39 Ral § 396
BRI BISTE S 81 Aebell & | H WHSIC § b 597 vy # Wb 1 &1 <1 =iy
3R IR SIRIRT 1 i 59 fawa # a1 wzg71 anfey | § wwsra § 6 594 U a1d 3iR
2 1 SR U919 15 7, 981 UR 3fTeT IR I8 S 81 jE1 © % a8t &) S dldd urgerer
2, 98 P9 81 I8 8, ol U8R A1 TAN Ui A AISUCS ofdR 981 9gd sl §em H off
<&l 2, I SR 981 W SRIgeld Ul 81 81 & | 519 89 URUMH & fawd 7 daciad
Y H AW 97 79 39 W N IR a7 @) awgehdt § | 396 -y § Uh a1
+..(TTIH)....
0 I TG WS : 3R IR aTel 81 81 A1 981 IR AR 1 98 1 SR |

S} T WRETS : T8 31 2 | 3719 fd8TR 3 3183, AIPT 981 IR W B

0 I g WK : 3T T IR ST a1 SIRTT 3R fx 2Rav fo amaept
ART BRIGH 987 IR S & ST |

7} R YRETS : 3MYPT I81 IR W & | I8 T & 2wl ga W) o 9
B Fadl § | I8l W [I8R U S8R0 & WY H AT & | 95 AR WM A, 37 S
feHTereT Harel | SATHIRT AT <UTel W 311l & | 981 UR AT 98 R 9 78!, qfcsp Tel 9 M1
2 | 599 YPIR STT-3TT T2l A ART A 2 | i Sl 9ga To AT H AISICS ofeR 8,
P HUR BT < DI FaRAT & | IR 147 T BI AT Sl FbR A P SIQl ol §
HSIAT § [ 3 AT A 89 UR U1 9hal © |
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ART, S UIYCIRI 1 1 4R 0 3 999 G911 T &, FTR9e R 3 ] yd 3 &eh by
MY, AT 599 TREIRTA HEYST Bl BIs AT, Fiifdh Hfdcdhell TR ST HRAT
TET &, SUH Q@A B Tel frell | 519 fRHATae Ueer # ol 99T af U e igue #el 2 |
X EHTST U2l BT &5l 55 BOIR a1 fhaliHiex 2, fRTad 9 32 89IR a3 fraier
I A HEICUH! DT 2 &R a1t i SeIculst S99 oMY 4 &9 8 | §R & aR
AT Tl H I8 S thell 8 2 3R I8 Iead & 91S% & A1 T g5 hReieudl 8
| 39 A gTsad foTet 2, fT-a! STt 984 & © 8iR 98d g3-GX STam&! © | A
HEweR 8 Sfl, §AN i1 A4S 8, SH] Yo WA UR IT U g § yga & fo1g d-a1
el TR R IS § | s UK 6-6 HEIM O 9 I 3 W& 8, S8l IR S b (oY Big
IO SUCTE el Bl & | U R H a8 U= ST oSl € | 39 €fse 9 AR1 Uah e
o5 Q= a1a IR SRR 719 §911 _h A1 $9 BT 3 B, ATMeh gIgaest &b Ty T
e a9 9, HRICURS S SRigellst $1 8 9§91 g 8, A grsdd Ridel
SHET T | Sl ¢T39d TRAT ¥ 98 &% e § 9gd SITGT § | S9! Heige! T8 a9 | U
7 & g J ST 9T ¥ | 3% HROT 981 IR 9 fadhe of 8T ¥ | A-T e ag ¥
fop A=y FAT ST ST @ g a9 S9! Jragr HRI A1 YRAH AN S9! Sl
TRIOR TS BT ...l

I T G Pl AR LA AT ST | AR, 9 Yol & AER W) &9
constituencies 9T & foTT I8 SRS fSdo B 3B ®, A1 39 9T STH 2001 HI
ST BT TSI PR (o717 8, Wi P IR 89 hacl U 81 BRIt & | arl
P U WM W U constituency a1 I & | H [HSIAT & b 3R 5 TR B AT
TR 1 IEY AT JHATT BI DI GHET T | SAAY IGH 7 1 1 &1 T 51
o ST81 gas BRG] 81 Al dhadl ST IR TR constituency = 95+ 11T |

IUaHTETE RIS, it W & e orft O 8 A available TE 81 AT ®
3R I B ATl & SHUR 9 UHR BT BIS et F e 81 ¥ fs I gAR A7 0= 21
WIHR & AFH R TG F BRI of o1d, 59 efe I # S A1 o6 R amTet e
|91 g9 9 vgd ffafice 8 urem? safay a9 fded = 6 fafices 5@
BREICYUAIS BT 81 Al GG | U8el HH-U-PH 6 FeI B GHY SIS Sal 3R
ST Bl IR BRETSUAS < Bl el ST AT SHRT HM 4 Sl THR 4 8
A | 551 TIeal & WY H 3 IR e f4eeh, 2003 1 3 Afqem # weies o=
F 1 AT AT B, I BT WA BT § AR Feed] RAege &1 faRie = g |
HRIGY I8 SS9 AT AP AT 3R I B IIeIHaT G W | s9iery o i
TR TN 37T BTH PR T AT 3R I 414 7 1991 P oI |1 uifetiedher qreiod
7 I8 fa=mR fam {5 2001 &1 HHH R S & =AM IR AT 917 AR ITRAHT 1T s
Tl X1 8, T8 B BRATE |
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AEIGY, A9d & AR %=t available €, I publicised figures &1 € | wifds ATe
TSN P IMYR TR I8 BT Slea] &1 bl 8, 39 € | I8 UI 1T {6 39 &1
g ST AT Dh T | FAAY I8 AT AT TS |

HeIeY, $51 Tl &b A1 § 39 (AU &1 qHT Rl § | Helad, 319 o
eI dlel &1 99 A1 59 & oy o1 3d &7 a9l |

THE VICE-CHAIRMAN (SHRi SURESH PACHOURI): Shri C. Apok
Jamir... (Interruptions)...

DR. M.N. DAS: By way of information to the hon. Member, -- he
referred to the migration of people from Bihar and Uttar Pradesh to Punjab -- |
would like to inform him that a sizeable population of Punjab are living in the
new capital of Orissa, Bhubaneswar, and we are proud of that. And, a sizeable
population of Andhra Pradesh, Tamil Nadu, West Bengal and other parts of
India present a face to our capital as a cosmopolitan city, and we are proud of
ourselves that we accommodate all these people.

MESSAGES FROM THE LOK SABHA

The Constitution (Ninety-Seventh Amendment) Bill, 2003
The Railway Protection Force (Amendment) Bill, 2003

SECRETARY-GENERAL: Sir, | have to report to the House the
following messages received from the Lok Sabha, signed by the Secretary-
General of the Lok Sabha: -

U

"In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in the Lok Sabha, | am directed
to enclose the Constitution (Ninety-seventh Amendment) Bill, 2003,
which has been passed by the Lok Sabha at its sitting held on the 6"
December, 2003, in accordance with the provisions of article 368 of
the Const tution of India."
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